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guarantee, hypothecation cum loan agreement, letter of guarantee as
detailed in para 5 of Part — III of the petition. To secure the above
facilities, the Corporate Debtor also hypothecated the vehicles

purchased from and out of the said facilities as per details as under:
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5. A condition was stipulated in the loan documents that in case of

default, additional interest shall be charged and the interest would be

20% per annum compounded monthly for the period of default.

6. It is alleged that after availing the vehicle loans, the Corporate Debtor
did not come forward to repay the loans as agreed upon and the
account of the Corporate Debtor with the Financial Creditor became
NPA on 16.03.2020. The Financial Creditor sent loan recall legal
notices dated 06.01.2023, 11.01.2023, 12.01.2023 and 13.01.2023, but

despite that the Corporate Debtor did not make the payment which
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